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BEFORE THE NATIONAL GREEN TRIBUNAL SITTING AT CHENNAI

MEMORANDUM OF APPLICATION -
0.A. No.159 of 2020

consent to establish as required under Sec. 25 of Water

(Prevention and Control of Pollution) Act, 1974, Sec. 21

of the Air (Prevention and Control of Pollution) Act,

1981 and Env1ronmenta1 (Protectlon) Act, 1986 issued
on 26.07.2019 .

' Between , "
KK. Muhammed Iqbal . Applicant
And | .
Kerala Coastal Zone Management Authority. - Respondents
and Others | | | )
o INDEX
SL.No. Description of the Document Pages
1. Reply Affidavit 1— |
2. Annexure-R9|a|: True copy of the order of} -'
assignment of land in the prescribed form 12.~13 |
3. Annexure-R9(b): True copy of the ‘Patta’ issued in the
prescribed form to the M/s. Alliance Marine Products h-16
4, Annexure-R9(c): True copy of the online payment |
- receipt issued against the remittance of fee of V7
Rs.3,37,500/- for integrated consent to establish
5. Annexure-R9(d): True copy' of the Bank Guarantee
executed on 10.07.2019 by this respbndent in favour ‘%’ 20
of the Kerala State Pollution Control Board
- 6. Annexure-R9(e): True copy of the order granting
21-25




Annexure-R9(f): True copy of the approved site plan
which is part of the consent to establish |

26

‘Annexure-R9(g): True copy of the classification

standard categorizing the river into categories such as 27

“A,B,C,D,E" by»Kerala StatePollution Control Board

Annexure-R9(h): True copy ofthe G.0. (Ms) No. 297/ 13
70/ID dated 24.8.1970 o 28—

Dated this the 9t day of April, 2021

L=
P.K.IBRAHIM
COUNSEL FOR THE 9TH RESPONDENT



BEFORE THE NATIONAL GREEN TRIBUNA'L'.SIT'ZI‘ING.‘AT CHENNAI
MEMORANDUM OF.AP’PLICATION ,

~ 0.A.N0.159 0f 2020
Between:
 KK.Muhammed Igbal =~ S ~ Applicant
And | ‘
Kerala Coastal Zone Management Authority Respondents
and Others :

REPLY AFFIDAVIT FILED BY THE 9T RESPONDENT

], M/s.lAlliance Marine Products, InduStrial Development Area, Edayar,
Binanipuram P.O., Ernakulam, Pin 683 502 represented_ by its Managing
- Partner, Abdul Latheef KK, Age 49, S/o. Kochunni, vKulangarathottathil

" House, South Vellarapp_illy P.O,, S're‘e_rnoolanag‘ararnv, Ernakulam, Pin 683

580, do hereby solemnly affirm and‘declare'as under:

| 1.  That l‘am the Managing Partner of the Partnership firm M/s. Alliance ’
Marine Products and authorized to represent respondent No.9. I am
~ conversant with the facts and circumstance of the above case and am thereby
- competent to dispose as under. _ |

2. That the contents of the Application, unless spec1f1cally admitted are
‘hereby denied to the extent they are 1ncons1stent with submissions made
~ hereinafter. | - ,.

3. The applicant has flled the above 0A. seeking a declaration that the
Pollution Control Board is not empowered to issue consent to set up an
industry in CRZ area. ,Thls prayer, without challenging the order constitutingv

the Pollution Control Board with powers to issue consent for setting up of




1ndustr1al Units under Water (Prevention and Control of Pollution) Act,

1974, Sec. 21 of the Air (Prevention and Control of Pollution) Act, 1981 and
- Environmental (Protection) Act, 1986, is not maintainable. Further such
| reliefs, even if granted can have only prospectwe operation and therefore
cannot in any manner affect the functioning of the 9t respondent or for that
~ matter even other existing units which have come up with consent of the
competent authorities. |

4. - The above O.A. is not maintainable either in law or on facts. It is filed
- without any bonafides. The above 0.A is an act of vengeance and 1ntended to
~ settle personal score. The unit of the 9t respondent is in the industrial estate
~area khown as Eloor—Edayar Industrial Estate, which spread on either side

of the Periyar River in its lower stretches. Appllcant is a resident of Eloor -

' Mumclpallty The industries in Eloor belt have also set up close to the river )

Perlyar but the applicant has not chosen to challenge the establishment of
these umts allegmg violation of CRZ notification, 2011. The applicant has
targeted thls respondent out of personal enmity that caused on account of
this respondent’s refusal to meet his illegal demand. Applicant has been after
~ the life of this respondent for his failure to oblige him by meeting his illegal
demand. Applicant has targeted this respondent and sought relief against
~ this respondent only which itself expose the Ivnala'fide' intention of the
appllcant The above O A lacks bonafides. It is an act of vengeance and an
| “abuse of the process of thlS Forum The above 0.A. is hable to be dlsmlssed '
with cost. |

5. It is submitted that 1.8-acre land in Edaya'r Industrial development
Area comprised in Survey No: 57/2, 57/3 and 57/4 of Kadungalloor village
was earlier allotted to M/s Alllance block rubber Vlde Government Order

dated 09. 12 20009. However the land was lying unutilized for industrial

purpose. M/s Alhance Marine products appro_ached the State Government



3

with a request to transfer the said land, namely 1 8 Acres land along with the
existing factory building, and Power connection in Edayar Industrial
development Area comprised in Survey No: 57/2, 57/ 3 and 57/4 of
Kadungalloor village, for manufacturing fish meal & fish oil extraction and
slaughter waste processing inclnding _chlcken waste with an intention to
manufacture chicken feather oil & chicken meal. The Director of Industries

- vide his letter dated 02.07.2018 recommended the application for transfer.

o Accordingly, the State government by GO(MS)No 303/2018/RD dated

16.08.2018 was pleased to transfer and allot 1. 8 acres of land comprised in
~ survey no. 57/2, 57/3 and 57/4 of Kadungalloor Vlllage in favor of the 9th
respondent for establishing a unit for producing fish meal and chicken meal
under Rule 9 of the Kerala allotment of Government lands in development
~ areas on hire purchase for industrial purpose Rdles 1969. The allotment was

made subject to conditions inter alia that the land should be used only for
the purpose for which it is allotted, namely for productlon of fish meal and
- chicken meal and that the work connect with the said purpose should

commence w1th1n a period of one year from the date of issue of ‘Patta’. True

copy of the order of a551gnment of land in the prescrlbed form is produced |

herewith and marked for reference as _ll_lﬁ}_g_u_____l‘ERg_(_a)_ Pursuant to
Annexure- R9(a) the Tahsildar, North Paravur issued ‘Patta’ No: 36281 vide
proceedings No: B1/9222/2018 dated 19. 03 2019 sub]ect to the following
| among other conditions: ,
1. That the land assigned shall be heritable and shall not be alienated
or encumbered without the prior perrnission in writing of the
government | |

2. That the land aSSIgned shall be used only for “Manufacturing of

el

f1shmeal and chleken meal”.



3 That the work connected with the above purposes shall commence
within a period of 1 year from the date of issue of Patta. |
4, That the registry shall be liable to be cancelled for contravention of
conditions 1 and 2 above and also for CQl’ldl_thIlS specified in the

- Patta.

True ‘copy of the ‘Patta’ issued in the prescribed form is ‘produced herewith

and marked‘ for reference as Annexure-R9(b).

6.  Asperthe procedure for setting up of an industrial unitinan industrial

development area, the building permit from the local body is not required. |
However, consent to estabhsh as requlred under Sec. 25 of Water
(Prevention and Control of Pollution) Act, 1974, Sec. 21 of the Air
(Preventlon and Control of Pollution) Act, 1981 and Environmental
(Protectlon) Act, 1986 has to be obtalned from the State Pollution Control
Board. Accordingly, this respondent made an appllcatlon in the prescribed
| format seeking lntegrated consent to establish an industrial unit in the name
and style of “M/s. Alliance Marine Products” in the Industrial Development
Area at Edayar for the processing of the slaughter waste Fish meal, chicken
- meal, fish oil, chicken oil etc. The apphcatlon was submitted on 30.01. 2019 |
~ remitting Rs.3,37,500 /- (Three Lakhs ‘Thirty-Seven Thousand and Five |
hundred) as fee against the integrated consent to establish (ICE). True copy
- of the online payment receipt issued against the remittance of fee of
Rs.3,37, 500 /- for integrated consent to establish is produced herewith and
* marked as Annexure-R9( c). In addition to the fee for 1ntegrated consent to
| establish, the State Pollution Control Board insisted for a security deposit in
the form of Bank guarantee of Rs.2 lakhs for a period of 5 years as an
assurance to guaranteed performance of the_ efﬂdent treatfnent system, and

- air pollution control devices. In addition, Kerala State pollution control

oAy



5 .
~ board had 1nsrsted for the submission of annual Maintenance contract (AMC)
from an approved environmental consultancy for the assurance of the
| performance of the pollution control devices. Accordingly, the respondent
had executed a bank guarantee for Rs.2 lakhs which is valid from 10.07.2019
to 09.07. 2024. True copy of the Bank Guarantee executed by this respondent
in favour of the Kerala State Pollution Control Board is produced herewith
~and marked for reference as A _J_n_lle_)ggg_@_(d_l |
7. The application form contained the 51te plan showing all the
| 'structures, water bodles, roads within 100 meter radius, the location of
building plan, equlpment locations, Effluent Treatment plant, biofilter and
all accessories, distance from the river to these Units. The 51te inspection was
conducted by the offlces of the Pollution Control Board. As per the
procedure, the apphcatlon of industries in red and orange categories is
requlred to be placed before the expert commlttee constituted for evaluation

of consent applications with powers to recommend/ re]ect the apphcatlons
' received for consent to estabhsh This procedure is in vogue since Apr11 |
2012. Accordingly, the appllcatlon of this respondent was placed before the
‘expert committee for evaluation of consent from environmental aspects.
~ The Expert committee comprising }five—rner:nber expert panel headed by Dr.
~ G.Madhu, Professor, School of Engineering, Cochin University of Science and
Technology as its Chairman evaluated the appllcatlon and directed to install
~ more strlngent pollution control measures hke Dlssolved Air Flotation (DAF)
" and ultra-Filtration (UF). Incorporating all the control measures suggested
by the expert committee, the file was forwarded to office of the Chair.man,'
Kerala State Pollution Control Department for further decision. On their
recommendation, the .integrated consent to establish was issued on
126.07.2019. True copy of the order granting consent to establish as required
 under Sec. 25 of Water {Prevention and Control of Pollution) Act, 1974, Sec. . |

A
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21 of the‘ Air (Prevention and Control of "Pollution) Act, 1981 and
Env1ronmental (Protection) Act, 1986 is produced herewith and marked for
| - reference as _A_x_l_n_ez(_m_e_-Bﬂ(_G.l True copy of the approved site plan Wthh is
~ part of the consent to estabhsh is produced herewrth and marked for
reference as Ax_mgx_t_l_l;g_&‘?_(ﬂ |
. ‘8. Itissubmitted that Central Pollutlon Control Board (CPCB) has issued
orders categorlzmg r1ver stretches based on the pr1nc1ples of “Best
Desrgnated Use” (BDU). The river stretch close to this respondent’s unit is
under “E’ category, permitting controlled waste »_dlsposal True copy of the
classification standard categorizing the river into categories such as “A, B, C,
D, E” is produced herewith and marked for reference as Annexure-R9(g).
9. It is submitted that this respondent approached government seeking |
permission to mortgage the industrial Patfa lend for r_dising loan. The
‘government by Order da'red 03.06.2020 has allowed this respondent to raise
~ loan from Union Bank | of India by mortgaging the industrial land.
Accordingly, this respon'dent availed 11 crore rupees loan from Union Bank
of India, Kalady branch and has constructed the buildings as per the site plan.
' The building work of the unit is completed and the machineries have been
~ erected. The Unit is ready for its trial run and hopes to start its commercial
operatlon within a month. |
10. The restriction on constructions under Costal Regulation Zone
notification, 2011 has not been enforced in the industrial belt till date. No
area is earmarked in the industrial belt as no development zone based on
' CRZ notification, 2011. No decision has been taken by the Government to
| exciude'the areas falling under Costal Regulation Zone Notification from
allotment to industries. |
11. The land where the Unitis set up is part of the Eloor- Edayar Industrial

- Development Area. There are more than 270 major, medium and minor

Jeth.



| ~industries functioning in this industrial belt. Some of industrial buildings in-
" this industrial area have been COnstructed close to the river bank. Even
major and medium 1ndustr1es having hlgh pollution potent1a1 hasbeen given
pproval for expansion, up gradatlon and even product change in the recent
past by the concerned government authorities without considering the
restrictions under costal regulation zone notliflcatlon 2011. Another notable
factis the Industrial development area established by Kerala state industries
~department at Aroor in Alleppey district is located close to Vembanadu |
* backwaters and the industries set up there also are also close to the
backwaters. | _ ' "
B 12. Itis submitted that CRZ Regulatlon, 2011 is not enforced in the areas
declared as 1ndustr1a1 development ZOne. The entire land in the industrial
zone is for development of industries. “The land is allotted by the Director of
Industr1es and Commerce taking into consideration the ability and
su1tab1hty of the industry proposed in the area.
13, The land allotted to this respondent is having 128 meters length
. towards landside from the river. If the restriction for constructlon based on
CRZ Regulatlon, 2011 is enforced more than 75% of the area cannot be |

utilized and this respondent would not have ventured to set up the present

. _ 'Unlt Further, all the constructions made in th1s industrial belt will have to

be held lllegal and order for its closure if CRZ Regulatlon 2011 is enforced -

retrospectlvely | | ,

14. Government acquires land for mdustrlal purpose and such lands are
allotted for setting up of industries. The areas so acquired for industrial

purpose include areas'falling under costdl regnlation zone notification

| wherein construction activities are prohibited. However, since Costal k,

Regulation Zone notification has not been extended to industrial

: development areas, the land in the 1ndustrlal development area has been

%,



allotted for industrial purpose without any prohibition_or restriction as to
the construction in the allotted area.

15. Itis submitted that the Industrial Unit of thlS respondent is established
" in full compliance of the procedure prescrlbed by law. The industrial plots
~ adjacent to his unit on either side have made si_milar constructions close to
the rlver Existing companies established prlor to 2011 in the Industrial

Development Area has been given consent for expansions and for

- constructlons close to the rlver even after the CRZ notlflcation 2011 hasbeen

notified. Seeing all the constructlons in and around his unit, and also the
- conduct of the officials, this respondent had no reason to believe that the
construction undertaken by him is in violation of any law. Further the work
~ undertaken by this respondent is within the knowledge of the various
goVernme‘nt departments snch as Department of Revenue (the department
- which allotted the land), the Department of Environment and Climate
Control, the Kerala State Pollution Control Board, and the Director of
Industries and Commerce. 1If this respondent had acted in violation of any

" mandatory rule or Regulatlon these concerned departments/ author1t1es

. would have issued prohibitory orders. |

16, The 9% respbndent has been issued with integrated consent to
establish a Unit of Fish Meal, Fish Oil, Chicken Meal, Chicken Oil and Tallow
- on26/07/ 2019 and accordingly the 9t respondent has set up its Unit in the
Industrlal Development Areaat Edayar a portlon of which comes under CRZ
B area. The Unithas come into being in terms of the consent issued by the State
Pollution Control Board under Water (Prevention and Control of Pollution)
~ Act, 1974, Sec. 21 of the Air (Prevention and Control of Pollution) Act, 1981
“and Environmental (Protection) Act, 1986. - |
17. It is submitted that as per Sec.6 of the Env1ronmental Protection Act

the Central Government is empowered to make Rules inter alia in respect of



prohibition and restriction on the location of the induStries and carrying on
© process and operations in the different areas. Such Rules shall have to be
“made as per the procedure under Sec.26 of the Environmental Protection
" Act. The Central Government has not made any Rule so far under Sec.6 r/w
Sec. 26 of the Environmental Protection Act.
18. Itis submitted that as per the prov1s1ons in the CRZ notlflcatlon 2011,
the original or delegated powers under the Environment Protection Act
1986, for the purpose of implementation enforcement of the provisions of
the notification and compliance with the conditions stipulated there under
are w1th the Ministry of Environment, State Government or the Union
* Territory Administration, NCZMA and SCZMA, The Government being one
among the authorities for lmplementatlon and enforcement of the CRZ
B Regulatlons it was the obl1gatlon of the government not to allot such land in
the Industrial development Area that falls under ‘No Development Zone’ or
specify such areas as ‘no development zone’ _for industrial purpose. As a |
matter of fact, Government when allotland for industries in the development
areas specify certain conditions. The Government order specifying the
conditions for allotment of land for industrial. purpose. True copy of the
- G.O. (Ms)No 297/70/ID dated 24.8.1970 is produced herewith and marked
" for reference as Annexure- -R9(h). Annexure R9(h) does not contain any "
‘ prohlbltlon or restriction in the use of land to ensure compliance of the
‘provisions of the CRZ notification 2011. Further the order allotting land also
has no such proh1b1t10n or restriction in respect of its use. The respondent
havmg set up its industry in compliance with land allotment order and in
conformity with consent order, it cannot be faulted for violation of CRZ
 notification 2011. BT
19, It is submitted that Ministry of Environment, Forest and Climate

- change constitute Kerala Coastal Zone Management Authority (KCZMA) for

=3
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3 years. The tenure of the previous authority expired on 09.06.2019. The

new authority was re-constituted with effect from 30.10.20190only. There

was no enforcing body during the period from 10.06. 2019 to 29.10.2019

constituted under the CRZ notification, 2011. The KCZMA now in office have
the followmg 13 Members: |

L Principal Secretary to Environment as KCZMA Chalrman

2. Director, Directorate of Environment and Climate change as Member

Secretary. |

Principal Secretary of Local Self Government as Member

Pr1nc1pal Secretary, Department of Industrles as Member

Principal Secretary, Department of Forest and Wlldllfe as Member

Principal Secretary, Department of Fisheries as Member

Principal Secretary, Department of Revenue as Member

Principal Secretary, Department of Urban Affairs as Member

.\0'90.\19\5ﬂ':!>9°

P.K.Thulasidas, Senior Scientist and Head (Retired), Wood science and
Technology Division, Kerala Forest Research Institute as Member
10.Richard Scaria, Assistant Professor D'epartment of Geography,
Government College, Chittoor as Member

11.Mr. Dineshan Cheruvat, Director Natlonal Institute of Flsher1es
~ Administration and Management (NIFAM) as Member

12.Mrs. Amritha Sathisan, Assistant Professor Mar Grigorious College of
Law, Nalanchira, Th1ruvananthapuram as Member and Legal Expert

‘13.Mr.Chandanath11 Pappachan Jeevan, Member representing NGO

: 'l‘he Department of .Reven’ue the Department of Ind'ustries and the
Directorate of Environment and Climate change who are members of the
| KCZMA have full knowledge about the allotment of land for industrial

. purpose. The members of KCZMA when dlscharge their duty, it is presumed

that the said ovrders are in conformity with the powers vest in them under

ot
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difference statutes. Therefore, it cannot be said that the unit established by
this respondent is without the knowledge of the KCZMA

20. It is submitted that the 0 A. challenglng the establishment of the 9t
| respondent Unit is devoid of any meritand without any bonafides. It is liable
to be dismissed finding that the 9t respondent 'cannot be faulted alleging
violation of any law, much less provisions of the CRZ Notification, 2011.

Hence it is most humbly prayed that thlS Hon'ble Tr1bunal may be

' ForAlliance Marine Products
o " - Mg. ;artneé

Deponent

| - pleased to dismiss the 0.A. with cost.
Dated this the 9t day of April, 2021

] VAbdul Latheef KK, Age 49, S/o.Kochunni, Kulangarathottathil House,
South Vellarappilly P.0., Sreemoolanagaram, Ernakulam, Pin 683 580
representlng M/s. All1ance Marine Products, Industrlal Development Area,
Edayar, Blnampuram P.O., Ernakulam, Pin 683 502 in my capacity as .
| Managing Partner, do hereby verify that the contents of Paragraph 1 to 20 of
the above reply affidavit'énd the Annexures marked therein are true to my

knowledge and are believed to be true and that I have not suppressed any

' M/s. Alliance Marine Products

- represented by its Managing Partner |
' Abdul Latheef K.K.

material facts.

Ver1f1ed at Ernakulam on this the 9™ day of Aprll 2021.

uppathadom PO\ S

~*

PIN - 683 110
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APPENDIX 4
{ Ruie 18)
Form of Order of Asgsignment of Governmnt Land on Registry for !rx(iustrial Purposes.
M/s Alfiance Marine Products , industrial Development Area, Eaayar, Muppathadam P. O,

Kadungaloor Vilage is informed that their application for the landflands descrived in the schedule

appended to this order has been acoebted and that the above land/dands isfare assigned to them on

registry subject 1o the folowing conditions:-

1) ) That the land/lands assigned - shall be herttable shiall not be 'aiienated or encurbered  without the

@y

{a)
. 2)
3)

4)

5)

7)
8)
9)

1)

1)
2)

w o -

)

prior  permission in writing of the Governrent. N
Thal the land assxgned shall be used only for  the f@!iowmg purposes
For the Manufacturing of Fish Meals, Chicken Meals

"\,

That the work cobrected with fhé above purpsoss shall commence within a period of one year

from the date of isste of patta. :

That the registry shall be liable to be cancelled for contravenction.of conditions 1 and 2 above and
also for the conditions specified in the patta.

That the registry shall also be liable for cancellation if it be found that it was grossly inequitable  or
was made under a mistake of fact or owing to  migsreprasentation of facts or in excess of the

mits of the powers. defegated to the assigning authority or there was an irgularity in the

procedure,

That in the event of cancellation of the registry the Government may take possession of the land

" with the buiidings ard improvements, if any thereon and pay the industrialist the amount paid by him

as value of the land under the rules or the estimated market value. of the land at the tirne of

resumption as may be fixed by the District Collector whichever is less after deducting there from

interest  at 6%per annum on Government investment on the land for the period from the date of

award to the date of resumption by the Goveramenit and also the value of any building constructed

or of any improvements. effected therein by the assignee. _

That the: assignee shall be fiable for the payment of the Ul assessment charged on the land with

effect from the year in-which the patta is issued.

That the land shall be subject fo all local taxes and local rates payable by law or custom.

Thal the assignee shall be liable to pay all amounts as provided for in the rules.

That the existing and customary rights of Government and the Public inroads and paths and

fivers, streams and channels runring thirough or bounding the land, and the right of Govemment to

the mines and quarry in and adjacent to the said fand are resered and are in no way affected by

the grant,

That the assxgrxee shail be bound by the Rules for the Assignment of Government land of
Cindustrialists in the Development Areas in forces from time to time.

{Other conditions, if any, which the Government may impose)

And also the following conditions specified on GOMMS) No. 303/2018/RD, Tvm, dated. 16/08/2018.

That the land shall be utiized only for the purpose for which the land aliotted and assigned.

That the assignee shall not alienate or misuse the assigned tand .

That the assigned land shall not be given on lease, sub lease or on ground rent. :

That Mfs Aliance Marine Products shall be liable to protect the land from any

encroachment. ' : v
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5. contravention of this conditions speciied above, the assighment (Patta) shatl be cancelled and

the tand with improvement shall bie fiabile ‘1o be resumed immexdately to the Governmenil.

District C Talk | Vilage : Sy: No. Extent

| : {Hectares (Ares)
Emakulam Paravur Kadgaloor 5772, G718, 57/4  72.85 Ares
Boundaries: ‘ ‘ | -

North :Industrial road

East : industrial road

South : Indo German Compary

West : Cochin Petro Mnes Pvi limited, Yoran Born & Alied Pwducts, Periyar river
Assossment:-

Rs, .

Baskc Tax  Swvey & Land Vake “Tree Vale Value of other Total amounts due

Charge  *
i % : i
1 2 3 a4 o 5 B
wto 2078 S0~ . - ‘ . | . fs, 520/ « Basic
as per rules: ‘ Tax arrear

S
- {8y Order to1he Governor}
S&g\aiwe and desngnat;oa) 1 the

LDAR
J  N.PARAVUR
I declare that. | shall hoid the grant stbject to the conditions: specified above aﬁfwgﬁa@ by the.
Hules which are now in force or may-hereafter be issued by Goverment in regard to the assignment of

Government Land i Develommt Areas.

Signature of Assignee

iR

T A . — .

This is the true copy of the original document marked as Anﬁex—Rm
accompanying Reply affidavit W Of—pje e
? Adv,P K.Ibrakim -
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Anner - Ra®
A |

FORM OF PATTA

This patta is issued on the 19" - day of March 2019 in favour of M/s Alliance Marine

Products, Industrial De\;elopment Area, Edayar, Muppathadam.P.O, Kadungalloor vaillage

"

contemplated in GO(MS).No.303/2018/RD, TVM dated 16.08.2018. -.

APPENDIX -ili
[Rule 1)
Number : 2628\
Taluk  : Paravur v S
Vilage : Kadungafloor k
Pattadar: M/s Alliance
Muppathv -

Marine Products, Industrial Development Area, Edayar,
im. PO, Kadungallocr valllage

The amount of tax as per thIS patta should be paid to the Vilage Officer, Kadungalloor
accordmg to the Kistbandi mentioned below and receipt obtalneq therefore:

% . o

Station: Paravur. , A

Date :19.03.2019 e
TAHSILDAR, PARAVUR

Kist. _y o PARAUR

1. Survey Number ' . 5772, 87/3, 57/4.4 PIN - 8BS 613

2. Sub Division " :

3. Wet/Dry : Dry §

4. Area - :172.84 Are B

5. Tax . 1365/ ‘

CONDITIONS

1) (1) That the land/lands assigned shall be'heritable shall not be alienated or encumbered without the
prior permission in writing of the Government.  *

o (i) That the land assigned shall be used only for the followung purposes.

(a) For the Manufacturing of Fish meals & Chicken meals

2) That the work connected with the abové purpsoes shall commence within a period of one year

from the date of issue of patta.

3) That the registry shall be liable to be cancelled for contravenctlon of conditions 1 and 2 above and
also for the conditions specified in the patta. '

4) That the registry shall also be liable for cancellation if it be found that it was grossly inequitable or

was made under a mistake of fact or owing to mlsrepresentatlon of facts or in excess of the
imits of the powers delegated to the assigning authority or there was an irrgularity |n the
procedure.

5) ‘That in the event of cancellation of the registry the Government may take possession of the land
with the buildings and improvements, if any thereon and pay the industrialist the amount paid by him

ac valie nf the land 1indar the ridoe  nr tha octimatad markat vslia nf the land at tho tima nf
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. “*"‘s. ‘
resumption as may be fixed by the District Collector whichever is less after deducting there from%.\g
interest at 6%per ahnum on Government investment on the land for the period from the date of
award to the daéte--:o.-_f“r:.esumption by the Government and also the value of any building constructed

or of any improvements. effected therein by the assignee}

6) That the assignee shall be liable for the payment of the full assessment charged on the land with
‘ effect from the year |n which the patta is issued. :
- 7) That the land shall be subject to ali local taxes and local rates payable by law or custom.

ill-be liable to pay all amounts as provided for in the rules.

ustomary rights of Government and the Public in roads and paths and

id- ghannels running through or bounding the land, and the right of Government to
the mines and quérry,.__._in and adjacent to the said land are resered and are in no way affected by
the grant. - N

: 10) That the assugnee shall be bound by the Rules for the Assignment of Government land of
industrialists in the Development Areas in forces from time to time.

8) That the assugnee 8

rivers, stream

1)
12)
st ,jll“,_fbe utlized only for the purpose for Wthh the land allotted and assugned
2.That the assignee shall not alienate or misuse the assigned land .
3.That the assigned land shall not be given on lease, sub lease or on ground rent.
4.That M/s Alllance Marine Products shall be liable to protect the land from any
encroachment. < '
5. In contravention of this conditions specmed above, the assighment (Patta) shall be cancelled
and the land with improvement shall be liable to be resumed immediately to the Government.
SCHEDULE
1. District : Ernakulam
2. Taluk . 1 Paravur -
3. Vilage : Kadungalloor
4. Area : Development Area Edayar
- 5, Panchayat : Kadungalloor
SCHEDULE OF LAND
District Taluk Village Sy. No. Extent
' o - (Hectares (Ares)
Ernakulam Paravur | Kadungalloor 57/2 20.23
57/3 44.39
_______ 57/4 _ 8.22




" Boundaries:
North : Industrial Road
East : Industrial Road
South : Indo:German Company : ‘
West : Cochin Petro Mines. Pvt fimited, Yoman, Born & allies Products, Periyar River.

Assessment:.
Survey & Demarcatmn Charges : Lo
Land Value. L : |
Tree Value ‘ r NL

Total Value Done
" Value of improvements

¥

DECLARATION -

i declare that | shall hold the grant subject to the conditions specified above ‘and shall abide

by the Rules which are now in force or may hereafter be issued by the G%mm in regard to v
: Alliance Marine Prodiici«
the assignment of Land in.the Development Area.

A égﬁ“g Partne:

. Signature of Assignee
In the Preserice. of Mtness -

1. inas Dewl? 9?» Depadng &@'KM C&‘QJ m

This document: is sagned by Sri. Sweshkwnar NS ’T ahsﬂdar Paravur on behaii of Government

ot Kerala . R N ‘
’%:",fz ‘; : A ;
E\t b ! | X . s
| | L TAHSILDAR%PARAVUR
in the presence of witnessess: Lo e A
1 SindhuS, Serior Clerk, Taluk Offics, Paravur. S3indllus o e g1
2. Preethi.P, CLerk, Taiuk O.ﬁtce, Paravur., ?w:\ C
The document is typewritten Jcarrection if any | :‘\»
| TAHSILDAR, PARAVUR
. ,w,.~w~wwm ‘‘‘‘‘‘‘‘‘ e
'l‘his isthe true copy of the original document marked as an in
accompanying Reply afﬁdavit ; the
_ ’ Adv.p K.lbl'ahim

Omnsinad with PamQrannar
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This is the true copy of the original dofcumem

accompanying Reply affidavit
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CgaLhis Dée’d of G.uaran'tee made at'Kalady
Unib% Bank, a body corporate constituted under the banking companies (Acquisition & Transfer

of unaéftaki ngs) ACi 1970 and, for the purpose of this ,Gu_éré"nté,é’ acting through its Kalady

ad; Kalady Ernakul IS ﬁé»éinaﬁerlreferred to







e -
e,«KSPCB on conv?ncadbf any fauure vm\auon or stiort-

nkunﬁarstands

mpauy. which eauses ef may cause significant potiution

PR

o The guarantee shat! remam n-force untrl 5 (F!VE) YEA % S FROM THE DATE OF ER-
ECUTION OR BANK GUARANTEE and unless a demand to eriforce a claim is made
: under thvs Bank Guarantee by the KSPCB ta the bankwrthtn the said date, the rights of
, , , - , 'ank shall be relieved and
o

. tex; 1s enﬂtied toissue
: ih:s guarantee and

mntonsxgns thas guar—
" ,Tgantee. "y

ut the'previ-

Now w:thstandmg anythmg to the contrary contained herem

The habmty undertms Bank guarantee shallnot exoeed 2 @@ 0001~ (Rupees Two Lakhs,

Signature “Partner
Narrir UNION

. F‘oc Amance Ma?i
y ne
p Products

Nagidrati

aow M
;’ww " Thisisthe true copy of the orlgmal dqcument Marked as Annex-m@‘) inthe
accompanying Reply affidavit e o

AdV.P.K.Ibrahim
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FILE NO. :PCB/ESC/CTE-11/2019
‘Date of issue :26/07/2019  °

NSO
£ ERALA

ey
L4
KERALA STATE POLLUTION CONTROL BOARD
CONSENT TO ESTABLISH
ISSUED UNDER

Section 25 of Water (Prevention & 'Control of Pollution) Act, 1974
] Sectlon 21 of the Air (Preventlon & Control of Pollution) Act, 1981

and
Environment (Protection) Act, 1986

_ As per Application No. :9908698 -
o -~ Dated:11-07-2019

TO
M/s ALLIANCE MARINE PRODUCTS

 LD.A.EDAYAR .
MUPPATHADOM P.O - 683502

Consent No. :PCB/ESC/IC/CE-28/19
: ‘ - Valid Upto :10/07/2024

o b

1. GENERAL

1.1. This integrated consent is granted subject to the power of the Board to withdraw consent, review and make

variation in or revoke all or any of the conditions as the Board deems fit.

Pagel
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VALIDITY

110/07/2024

2 . Name and -Address of
the establishment

| ALLIANCE MARINE PRODUCTS LD.A.

{EDAYAR -
MUPPATHADOM P.O - 683502 683502

-3 Comniuniaatio_n

Telephone :91-9447130157
Fax - ’ .
'E-mail:consultancyfield@gmail.com

4 Occupier Details

ABDUL LATHEEF K.X : -

KULANGARATHOTTATHIL HOUSE

SOUTH VELLARAPPILLY P.O

6S§EEI§MOOLANAGARAM,ERNAKULAM -
580

5 |Local Body KADUNGALLOOR PANCHAYATH
6 | Survey Number | 512573514 N
7 - |Village KADUNGALLOOR _
'8 |Taluk PARAVUR
9 Diétrict ) : e . Esc eloor.
10 Cépital Investfnent(Rs in Lakhs Rs.850 Lakhs
i1 Scale ‘ ' Medium
12 Categépry B RED
13 | Annual fee(Rs) Rs.65000/-
Total Fee remitted(Rs) Rs.3,37,500/- -
14 'RAW MATERIAL _ PRODUCTS

FISH @ 100 Metric Tonnes/day

' CHICKEN WASTE @ 30 Metric Tonnes/day
ANIMAL WASTE @ 30 Metric Tonnes/day

FISH MEAL @ 40 Metric Tonnes /day
FISH OIL @ 05 Metric Tonnes /day
CHICKEN MEAL @ 15 Metric Tonnes /day

- MBM @ 22 Metric Tonnes /day
CHICKEN OIL @ 03-Metric Tonnes /day
TALLOW @ 03 Metric Tonnes /day

926 HP

12

‘15 Total Power Required (HP)

CONDITIONS AS PER

'The Water(Prevention and Control of Pollution)Act, 1974
. o ‘ : :

2.1, In case of generation of trade effluent from the industry, effluent treatment system consisting of
treatment units having adequate capacity established as per the proposal submitted along with the
application shall be made functional before commissioning. Additional facilities required, if any, to
achlileve the standards laid down by the Board u/s 17(1) (g) of the Water Act shall also be made alang
with. 7

2.2 Water COnsumptioh : 16,5000 litre/day »
2.3 Effluent Generation : 100000 liters/day
24 The, characteristics of effluent after treatment shall confirm to the following tolerance limits:
. ISLNO. | Characteristics Unit Tolerance Limit
_ Sewage Trade Effluent
1 - | PH _ - - 6.5- 8.5

N5 2
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12 BOD (3 Days 27 deg mg/lit - 30
¢
13 COD mg/lit - | 250
14 SS mg/lit - 50
5 Sulphides ‘mg/lit . 2
16 | Ammoniacal Nitogen | mg/lit - - 50
7 Oil and Grease - mg/lit - 1 10
2.5 - Mode of disposal of treated effluent : Reuse and Soak pit
AN ~ |
A\
3. CONDITION S AS PER
The Alr(Preventlon and Control of Pollutlon)Act 1981
1 3.1. e Adequate air pollut1on control measures shall be provided before commissioning of the industry.
Additional facilities required, if any, to achieve the standards laid down by the Board shall also be made
along w1th :
‘| Stack | Sources of Emis‘.sion Emission Stack Height above "| Control Equipment
.| No. o . |Rate(Nm3/Hr) : :
' Ground . |Roof Level
[y Level
© 32 Emission characteristics shall not exceed the following:
[SI.No. | Parameter Limiting Standards (mg/Nm3)
4, CONDITIONS AS PER
The Envnronment (Protectxon) Act 1986
4.1 “The construction activities shall be carried out strictly in compliance with the provisions of the Noise -
_ Pollution (Regulation and Control)Rules 2000. -
4.2 * Used lead acid batteries shall-be disposed of as per the Battenes (Management and Handling) Rules,
i 2001
43 Hazardous waste generated, if any, ‘shall be handled as per the Hazardous and Other Wastes
_ (Management and Transboundary Movement) Rules, 2016. ‘
4.4 -waste shall be disposed off safely as per the E-Waste (Management) Rules 2016.
5. SPECIFIC CONDITIONS.

Page3
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5 1. Thls consent is granted subJect to the power of the Board to review and make variation in the conditions
or revoke the consent as the Board deems fit and the copy of the documents submitted including affidavit in
stamp paper and Bank guarantee of 2 lakhs (T 'Wo lakhs)submltted for 5 years ensuring the establishment of
air and water pollution.control facilities.
'5.2. At the end of the validity period if the construction is in progress, the same shall be got renewed. If the
construction is not started in the consent period, the-applicant shall apply a fresh for consent to establish.
5.3. The applicaft shall comply with the instructions that the Board may issue from tlme to time regarding
 the prevention and control of air, water, land and sound pollution.
5.4. The date-of comm1ss1on1ng shall be intimated, at least one month in advance, to the District Ofﬁce of
| the Board. : :
5.5. Consent to Operate / Authorlsatlon shall be obtained, before commissioning the 1ndustry, under the
Water (Preventlon and Control of Pollution) Act 1974, the Air (Prevention and Control of Pollutlo‘n)
Act1981 and the relevant Rules under Environment (Protection) Act"1986.
5.6. The locatloﬂ of all buildings and structures shall be as pert the approved site plan: No change or
alteration of the industrial plant is to be made without the prior written permission of the Board. Any change
in the partlculars furnished and/or in the identity of the dccupier/authorised agent is to be intimated to the

Board forthwith.
5.7. Sanitation facilities shall be provided to the workers and the efﬂuent generated any shall be disposed of

‘ smentlﬁcally : :

5.8. All operatlons llkely to produce dust or noise shall be carried out Wlth approprlate enclosure.

5.9. Necessary alrrangement for collection, segregation, storage, handhng and dlsposal of solid waste

including garbage shall be provided before commisssioning.

5.10. Scientific facility for the odor control i.e Bio filter of adequate capacity as per the proposal subm1tted

,may be established prior to the commissioning of the unit.

'5.11. ETP. of 100 KLD capacity as per the proposal submitted shall be established prior to obtaining consent

to operate., so as to meet the effluent standards as per condition 2.4 .

The ETP shall be as per the proposal submitted comprising of the following components.

1. Bar-screen chamber 2. Grit Chamber 3 .Fat-and Oil Removal with dissolved air floatation method 4.Fat &
| 0Oil'Trap 5.HighjRate Anaerobic Digester 6 Biological 1 nitrification/denitrification. 7. Anaerobic feed Tank
| 8. Equalization tank 8. Anoxic (Denitrification) Tank 9. Extended Activated Sludge Process 10. Secondary

Clarifier 11. Ultraﬁltratlon (UF) 12. Chlorination / disinfection: 13.PSF 14.ACF 15.Sludge Management:
| Fllter press.

5.12. All vents shall be routed to the odour control system.

[ '5.13. Boiler shall be provided chlmney of min 30 M height and may provide air pollutlon control device to
control particulate matter . :

5,14. The generettor Bf 500 KVA must have acoustic enclose, and emissions shall be routed through an
exhaust pipe of minimum height 4. 5 meter from the roof level of nearest building.

5.15. A separate area shall be ear marked for the storage of raw material and shall be kept enclosed

5.16. Storm water shall not be mixed with process effluent.

5.17. The applicarit shall put up a sign board of size 6 x4 ft. near the main entrance of the plant to display
the name of the unit and important consent conditions.

5.18. Chilled rogm of adequate capacity shall be provided for the storage of raw materials.

Paged
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1 : ‘ Date:2019.,07.27 00:1 1119 405'45'
DATE :26/07!2? 19 v ’ _ SIGNATURE & SEAL OF ISSUING AUTHORITY

ENVIRONMENTAL ENGINEER,DO-3

To :
ot “ 3

Abdul Latheef KX

| Kulangarathottathil House

South Vellarappilly P.O

Sreemoolanagaram,Ernakulam

1. This digitally signed document is legally valid as per the Information Technology Act 2000

2. For verifying this document please go:to krocmms.nic.in. and search using date of issue/name of the
unit/Application Number in “Consent Granted Applications™ link in the home page of the Board’s Online Consent
Management and Monitoring System.

i Y

s g p—
S ———,

This is the true copy of the original document: marked as Annex—lw@ in tl;;
accompanying Reply affidavit

Adv.P.KIbrahim
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@ Kerata Stare Potlution Control Board
Annexure III

w:msa QUALITY-CRITERIA (CPCB)

- The water quahty management in India is par(ormed under the provisions of Water {Prevention and
Control of Pollation) Act, 1974, But the Act does ot define the level of wholesomeness to-be maintamed or
‘restored in differem water bodies of the country, |t was considered ambitious to maintain or restore aff natural
water body at prestine level, Planning pollution control activities 1o attain such 2 goal is bound to be deterrent to
developmenial activities and is also cost prohibitive, Thus the Central Pollubon Control Board evolved a concept of
"Designated Best Use (DBU) 10 define the level.of wholesomeness of the different water bodies to be maintained

or restored atcording to the primary use.of the. water body.
Use based classification of surface waters in India.

© Désignated-Best-Use Classof }  Criterla
o water |

. Yotal Collforms Organism MPN/100mi shal] be 50 or Jess

. Orinking Water Source without . .
- conventional treatment but A pH betwesn 6.5 and B.5
. aer disinfection " Dissolved Oxygen 6mg/) or more
- . mmwommmmmsamzoczwmlm
< . TMWWM[WMRM«W
_ Outdoor hathing {Organised) ] pH between 6.5 and 8.5 Dissolved Oxygen S5mg/l or more.
y : ‘ lhmwmenmwsammw«m

. Dykdrig water source after - 'tozac‘oum;bmm MPN/100mi shall be 5000 or less
e mmcmsmmwammm

mmmmm .
m nmwmnemmsamzocammmm
et of Wild life and puumms.sws.smmommam.xm
e C . fmelmmnh(uﬂ)i.lwul«m
f 2 . KN
pumms.om.s ,
N ; Electrical Conductivity at 25C micro mhos/cm Max,2250 o
: « . Sodium absorption Ratio Max. 26 :
A L ‘mmmﬂ
- frmmwm.c.numm i
» : N ;
f;{"' ?
1 ;‘5
¥@® O REDMINOTE 9P T | -
M; - .3&_' z. ’ ) wm v ii
B 4 ogmns st oo PR "‘S‘ ;
2

‘ :ﬁ‘ At DUAL'CA AERAS . . e
This is the true copy of the original document marked as Annex~R9@) inthe

accompanying Reply afﬁdavit g (X%
. * v Adv.pukal ﬁ“
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). (Ms) No.156/67/D dated 18-4-1 967
5. {Ms) No,91/70/ID dated 13-3-1970
. (Ms) No. 227/701D dated 27-6-1970.

. Q‘BDER

. were xssued by the Government in : te
amendments have been: issued to the Rules in tha [<} Os, sscond and third--

-~ cited.

~ The Government hereby re- issua the Rules ori
ment Plots on hire purchase basls incorporating all the amendments
till date. The Rules as amended till date are appended to this G.O.

By orderafthe Governor,

L KN, Thankam
Under sacrarary to Gow
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RULES FOR THE ALLO

1. These rules shall be apphcable
gevelopment plots inthe State for mnstr

Cindustties. |
2. mand actted dridef tHes

for whtch it ls aﬂoﬁad; & o \ o
3, Apphc:atmn for land in-a Development Pl ot-shall-be in tf
appended and that shall be sent to the Director of Industries &
through the District Industries Officer. SR :

4. Land may be a\lctted ina Development Plot 10 an nindividual, an a§
of individuals. a Company. & Co-operative Soclety or a firm engaged
intending to engage in the business of any Small Scale Industry. s '
to such limitations and conditions as. may be imposed by Governme
any aﬂxcer or offtcers empavvered by Gcwamm@m in thus beha%f

- orrs&d@mﬂ&n’the dﬁmmmfty and t
fhe ared and also the sapacity-of the appi
any other matter the department may. considar ralavant
can be rejected by the Department, without assigning. reasons ‘.

8. In putting up constmctron suthas campound walls, factory she
other rprovements in nthe lard; the aliottee-shall sand up tsetaﬁ 5

the Dnreutnr 01‘ \ndustries & Commaerse and constructions shall be
aﬂ of the Director of industries and O

the ‘Dtrectof of Industries. & Com

o oF ehoumbrance.
rer and the Director of |
ham/hcldar cf anau«

hirer shall-
mmerce 1o the alraaet* axisﬁng a




The allcttes shall pay &lfta
of the land to the authorities'c

. The Director of Industries & Commaerce ghall have the powe: 16 resume
the land allotted to an industrialist as per these Rules under any of the

following circumstarnces:
() If the allottee contravenes any eaf the: gxmvismm cﬂ thaae rum or of the
“agreement axéwtad by h«m :

{tiy In the event of the concer
~ up or transferred to anot
wﬂhaut priﬁr &pprcva! ot

(_,i'li)*ftf: lotte ,
anotte .and%nfmm ‘the Dire

iv) In the event of the allottee defaulting paymem of two ingtalments
consecutively.

v) In the event of the allotiee SLEamn

| se is requestad by the alic
conssderad by the Director of Industries. and'Ca n

the issue, L .
. The total area. avaﬂabie will be devided into convenient small pims e.;f iamd

industrialist may be given more than one plot in different areas or in
: ecﬁﬁguous prax mity accarding to the requirémem ofthe: arﬁcutar indtistry.

it to eiamcie the

g‘pﬁ fifﬁ!éé“‘ '

| the allottees.

. s0. S 499'@9/3

and the Director of Industries & Commerce. sh ;be ccmpetam m ;emcie |

Normally, ane suoh plot will be allotted to one industriallst, However, an |

R A S R

The area oc;cupxed by mads and other camman amentﬁas inthe - &
: Devempment plot shall be axx;iuded from the area actuauy s 'p‘iad byv




by Only 80% of the cost of land: utiised for ‘roads ar
"~ amenities shall be added ontothe cost of land payable
of the development works in the: De
and 50% of the astimated cost shall-bs
ble by the allottees. o
d) Whie calculating the cost of acquisition of land, Interest

"~ annum from the date. of awar
taken info account,

‘An estimate of the cost
plot shall be drawn up
on to the cost of land paya

a8

d to the date of allotment:

able by the allottees will be fixed.o
If any amount becomes payable
n to land owners as per court ‘decte
t, tha cost of fand once fiked shall be refixea, 8
| divided amongst the assignee
ih reference to the extent

e) The sost of land pay
the above principles.
hanced compensatio
orders of Governmen
enhanced compensatjon being equally
and charged on them on & pro-rata basis Wi

of land allotted to each assignee.

14, Inthe event of an aliottee not reguiring the area for the purpose for wh
it is allotted, he shall inform the Director ot Industries & Commerce of
fact in writing within & period of sixty € ays from the iﬁ&%t@-;;bffj&ll@tt@ﬂt
{hereupon the Director of Industrles & Commerce ma dispose of that
in any manner Government may direct. The allottes shal tart work on
land atleast within a period of six months from the date of altotment of £
land and unless the allottee statts work within this period, the allotment
liable to be cancelled. However the Director of Industries & ‘Cca_mmércé"sﬁ
pe competentto grant further extension of time upto Ix monthsin deserving
cases. S :

h:;b

o e

18, In case of resumption the following procedur
e a)"*healwﬁeehasmadaaﬁvimpwvemsnwnmetan wi
“ 7 g -such -Improvement Ay, financial institution
- gompansation for such impr nine v

édm-pfe’tafnt===auth§?ﬁyr after-dedu unts:
Provided thatinstead of paying the vahie ot seimpre
open to the Director of Industries & Com direct t
remove any of the improvements within such time as may
 gtthe cost of the allottee and it he fails to do so, the Director
& Coninverce may arrange the sare to be remov
allottee and dispose of the materials By public auctic
‘"‘""‘E‘.Eif"siuah“ﬁk&'ms-a‘s'fa'r«a-uir-\--e;stapi.ihﬁ,, amount due 1o Gov
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xoess shall be pa:d to the aliottee. If even after
‘ ts are dug from

the auattae | gqch

It the allottes has mmgagad or in any way J encumbered the mpro\ra-», o

ments on the land; superstructure elc. to a bank or. financial institution
for the purpuse of talsing funds for the construction of- buiidmgs

purchase of machinery, working capital atc. thareby creating & first
charge in favour, of such bark or financial institution, the Director of
Industries & Comretce wilf; Iif hafinds &n alternate person or persons
or company to whom the land and buliding could be alloted, pay tothe
mortgagee the valus of these improvements on the basis of the valua-
tion made by.an officer not below the status of an Executive. Engneer
of the Public Works Department provi e amount payabfé sﬁaﬂ
not axceed the ameunt fm which '

claims of the Government zhe awnershep of the. improvament shalt vest-»
in the Government. The Director of Industries & Commerce shall, then
dispose of the land and improvements. thereon to any other person or . -
group of persons or company in accordance with the rules for sale on
hire purchase of Industrial Estate,

if, however, the Iirac:tm of Industries & Commerce is not able to readﬂy
ﬁnd an altemate party as menticnad abcve, tha land and impre

armnga 1o paytﬁ& duéslto
within six monthis of resumptiorrofthe land. =~

A notice from fhre concerned Bank or F*inanctal ingtitdtion intirhating the
fact of the aflottee havingy created a ‘mottgaye, “either registered or
“aquitable or other encurnbrance in their favour with information regard-
Ing the exact nature of the c:harge mreated

ssha!l be suﬁlcient for the



.improvement of appramabte natura @n tﬁe iand & otte
of one year and furthier extension of time has not been g
Competent authority in this regard, the land shall be resum
6% mterest on the full. cost of the land from the date of ba
i Ahe. ¢ "'eunt remitted By

ramﬂiéé by fhe aﬂatteefang ah, ot f--intéfésé 'eﬁ the ¢ {
same shall be recoverable from the aliottes underthe pmvim
Revenue Recovery Actfor the time. baing inforce.

{Moditied vide G.O. N0;227f77/30 dated 12*9%@?7).

8. All casts and expenses. incsdentat to.the amcuuon of any document undar
these rules. shall be borne. by the auottee -

adu ’
iaﬂea%&t 1he ﬂme of taking aver.i 1

_ The earnest money shall notbe refundad exca;’:;t where (1) The applica-
tion is rejected and (2) Nowallmmam of iand is ot dug'to the fault af’-'

the appuaant
( Modmed vide G.O. (MS) No. 317f78:’lD Dt Tr{vandrum 26-8 78)

18.T he aﬂoﬁﬁe shall pay 10% afthstotawafue cﬁf th& land: arrived at aséataﬁ@d
' : , e bs L of-




Qf cma year frmm tha da s of tak iy e
ments shatl be paid on the aarrespanamg -dat _ ca

. andthe receiptedthalans st : »
of %ndustriaa and. Commarce of w regsw for mfa ws;wdy

“"M Gn ctmpwﬁo- ‘of payhient s vie
land auottsd to the aliottes and aﬂe? fhe Inﬁustvy
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FORM OF BOND
 (Vide Rule 238)

- ARTICLES df, Agresment made thisday of on

undred and seventy................ BETWEEN The Governol

~after referred to as “the Government ') of the one p:
..,..._...;...-...a.v,....».s-SQn Qf i '.Shﬁuu'i'-u-'v'nvv;n’-xni.nnun}’agédnunnnutb’.&"a i

TR e TAIUK. e COMPANY. . i i
e Co-operative Sociely incorporated/registered under the
...... Act and having its office at........coii B
OFISHHIULEA UNTBI.. oo otiiriiiitieis oo sbe e s vootnd
} its office Al erererernas ....(herainafter referred to as "the

| which term where the context so admits include his/their heirs, ex- -
s, administrators, legal representatives and permitted assignees) of the
sart, ’ o S
WHEREAS on the application of the Hirer under the Rules for the
ent of land in Development Plots on hire purchase basis (hereinafie
»d to as the Rules which shall form part of this agreement) the Go
~ave agreed to let and the hirer has agreed to take on hire the p
nore particularly mentioned and described in the Scheudle hereunds
' (hereinafter referred to as the plot) for the purpose of.......... 3

AND WHEREAS the Hirer has paid a sum of Rs............ the receipt of

_the Government hereby acknowledge, representing 10% of the total.

- of the plot Including any improvements thereon as fixed by the Gove
and requested the Government to trest the balance amount as a lc
ced to the party repayable on such terms -and conditions-as he:
ned and those contained in the rules together with interest as h
ied). : . S S

'y

864




D

NOW THIS DEED W.. N&SSEE 1 AND IT IS HEREEY
AGREED AS FOLLOWS:

. 1. The balance of the value of the plot i.e. 90% of the total value of the plot

namely Rs........shall be paid in 10 years in equal annual instaiments with

51/2% interest, the first instaiment being payable on....and the sub»_. -

- sequent instalment shall be. pmd on the correapendmg dates @f thé sus:*’ P
ceedmg years. L

2.. The amount already paid by the. hirer namely Hs cnsennens @0 the
" mentioned in clause.1 above namely Rs............. ,taget er constifites
’ value pald by Gevernmanit by way of ccmpansatnm tothe previou S,
In case Government have to pay any excess amount by way of compen-
sation for acquisition of the said land either on account of any decision by
a court of law or otherwise and any experse which the Governmerit wiil
have to incur towards cost of defending any suits in court or otherwise such
amounts shall be paid by the hirer as per the instructions given by the
Govamment and their cﬂncers from txme to time: : Cl

3. The interest due on the entire amount outstanding at the tume of paym@m’ S
of an instalmem shall be pacd alang with that Instaiment,

a4, Interest at the rate of 2% per annum over and above the usual rate of mterest
shall b paid on defaulted instalments calculated from the due. date of such
instalment to the date of actual payment of that instalment. ‘

5, Durmg the period of the hire, the plot shall not be used by the Hirer for any
purpose other than that for which it is hired.

6. Itis hereby agreed and declared that until the entire value of the plot with
_interest as mentioned above is paid in full, the plot shall remain the property o
ot the. Gavarnmant and the Hirar shall not. hava any. right or tit!a over tha S
plot.- : i s e . S

- bar the plot and the nmprovamentst _
building. or any part thereof. duririy b

o

. ciudmg superstruc;tures and y
continuance ¢




rer shall at all times during the mntlnuahﬁe ot thig &
t and pram\ses praperly. '
icers of the Industries Department authorised by the 3

N

; - shall have power and authority to inspt
| md | a_Hirer ahan mndar tha asaistanna

) alf thia sums due 10 Governmem are paid and'the Gover
. et that the Piot Is maintained properly the Govammem
mplete ownersh:p of thé plot to the hirer.

Jirer shall not put up additional structures within the area hwaﬂ

vithout the Prior Written approval of the Director of Indu

nerce. Ary additional structures so constructed at his awn €0
. moved by the Hirer on awritten request: from the Direcmr of nd

mmerce, the non-cemplianse of which
,said structure by the Direcwr uf \ndustre f& _ammar e A

Hirer shall pay ail taxes cess, and other charges payabia in Tes
s said property to Government, State or Central, Corpora&:w

 legally constituted body in due tims.
ase the Hirer commits breach of all or any of the prowsions e

sihed ‘or those contained i the ‘Rules; the hirer shall-surrer
jon of the plot to the Goveinment %mméﬁiateiy on <K

emmem shallhave pewar to dag Wit

168

| be considerad to be atrespasﬁar- able to'b

tad. under the pmvisions of tha »:Land Conse!

ase the hirer fails to complete the conétmcﬂm of factory buitding ¢t

e ahy mprovements appreciable nature on the fend aﬂﬁﬁéé W

od af tmaf et B funther extanision of ime has not bes
mp ' orliy.,ln his regard e land: altber




N

T 3% ra®|[u

 All sums found due to the Government under or by virtue of this Agresment
ghall be recoverable from the Hire and bils assets movable and immovable -

under the provisions of the Fiex “Hecovery Act: for the time Bein
'~ force as though such sums are arrears of land revenue and ih::sushso’t;

manner as the @w&mmaﬁ

8. In all matters of douhts concern
decision of the anvernman . shs

, 9. During the contifiuance ofthisa ,é?ﬁémr;tha- G“évemmant ahan ha_ve tm}f
power to add, delete or amend the conditions laid down hereln ard he

Rules.

20, The hirer shall be bound by the terms and conditions of the. Rules thh
additions-and amendments there to which shall form part of this Agreement

as if incorporated herein.

 INWITNESS WHEROF Shri .o TR
for and on behalf of the Governor of Kerata ana $hri e TR A
................... .. the Hirer,who has been authorised to execute thi

ment for and on behalf of the Hirer have here.into set their hands and the'sa __
on the day and yaar fu'st abava wrmen IR A

' L
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SCHEDULE

{Here enter the detalls of the plot)

lﬂed by Shriut 12' (RN nnl\lnluuoinu\nlux: vdvrvivv\v~v|nvnnnunl rlvo't\.vl‘|.| cade
.. for anid on behalf of the Govemmem In the presence of
8 -

gned by Shric............ OO PO PRI TPPpPO PP PPV PRR Y
......... the Hirer who has been authonsed to execute thts agreement on
f the Hirer,

the presence of witnesses:-

s -




1. Name of the appli
2. Present address,

cant and full permanent address

4. tams manufactured! s

he indu&mai unit w:th_. : o
quantity. 3

5. Nature and ’c;ua:}mity»_’afraw mﬁf&r’iats used/ p&mmdi’g beused. .
- (a) Imported R BT
(b) lndtganous
. Details of the plot required, =
{a) Plot No.
~ {b) Extent
{C) 8. No,
{d) Name of village
Name of Taluk , ,
7 lf existing industry present location and reasons for changing the same.
3 The total estimated cost for
(a) Building
(b} Machinery and equipments (a) Imported (b) Indigenous
(€} Werking capital
Nature of Managemem
{a) Propristory
(b} Partnership -
(¢} Registered G‘bmpany
{9) Industrial Co-operative




SRR

by the applicant in the undertaking an

10. The pcsmon held |
uttaéﬂsad; to ex&cuta tha agreamf on

person Who is g |
organisation.”

11. No. and date of chalan ta

| have read and
plots in the develop
e

un&arstood tha rulas prascribad {0
plot.of Ke . S e-aspev@e-_,._”

ererreaveyerRIVIINY

Place .
Date




COMMEHCE

Vikas Bhavan,

Tnvandrum Dated; 84 =5~ 1983,

GIHCULAR

e‘»v.

in order to achleva unifcrmuy and to facilitate evaiuthon cf gite
proposals, the format appended with this Circular | is ﬁereby pre%c'ima,

All proposals for selection of sites for Deve!opmeﬂt Areasfoeveiopmzent
Plots submitted by the General Managers to this Office should be in the
prescribed format, ‘

The same format shall ‘mutatis mutandls’ be used by the Ganerat

Managers while submzttmg proposals to tha Distr ct Leve! Sxte S@iectm; :
' Osmmittea .

(Paul Antony. LA 8.)
Director of Inudsmss & Commerce. ..




{ Mora S
RN e

s — o
SR L 1

_ SCHEDULE
(erre antor the datalis of the plot)

.4{qcna]to‘l'!{'l'hthytil?!é“g}t}&

o:w%tmuu

sn..-aotii‘«cvto:iusuung;o-;tg

s‘gn‘d by sm‘.. pravess sunabagghiny
for and on behalf of the Government In the presence

%
2.
S‘gﬂﬁd bv S:hﬁ.,.:. aump.uuc-'uu»u,._.j;._m Ry in‘i-l!y;‘:‘n sass n“u,_-‘»uvu'- a0 ual""n‘! vy "f" aps ln&tn‘l;m
Hirer who has been authorised 10 executethis agreementon behalf of the Hirer
Inthe presence of witnesses. | .
1.
2.
This is the trueco V iy T
drl iy <copy of the origl — S
. accompanying Reply .al’fid:awitghm'l document marked as Annex-R9(},) e
' ’ . o -R9(f))in the
| _‘ S |

« s
a1 ot .
-



